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DEVAN RAMACHANDRAN, J.

-------------------------------------------

Con.Case(C)Nos.2149 & 2368 of 2023

-------------------------------------------

Dated this the 14th day of February, 2024

  O R D E R

In obedience to the directions of this Court

dated 09.02.2024, the learned Special Government

Pleader – Sri.Santhosh Kumar, submitted that the

2nd respondent - Chief Secretary, is appearing

online.  He,  however,  explained  that  the  2nd

respondent  is  on  leave  on  account  of  certain

personal inconveniences.

2. Sri.Santhosh  Kumar  further  submitted

that  the  Government  has  now  issued  an  order

dated 14.02.2024, dealing with the Consortium of

Co-operative Societies and the rates of interest

chargeable  by  them;  and  therefore,  that  the

distribution of pensions to the eligible people,

including  the  petitioners,  will  commence  soon
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and will be completed within a period of two weeks

at the latest. This is recorded.

List  on  28.02.2024;  and  if  the  afore

undertakings are complied with, including qua the

pension  falling  due  in  February,  2024,  the

respondents need not be present in person. 

Sd/-

DEVAN RAMACHANDRAN

H/o
akv

JUDGE


